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T8 OTHE CENTRAL ADMINISTRATIVE TRIBUNAL
PRIBOTFAL BENCH, NEW DRECHT

O No. 6BBUI9Y .. Pate of deols

ahy, &8, Jxxena . Applicant

‘

Vs

tnaon of India .. Reapondont.s

SRR .

CORAM

Mo T hle ShoPUK. Kartha . Yice Chairman (J)

HonThie Sh. BN Ohcundival . MamboriA)

i. whether Peporters of loosl papers may be allowed o

. : N LU
the Jodogemesnt 7 J/V’

Q)

arred to the Reporters or not 7

QR DER -

{Detivered by Hon ble ShoP.K.Kartha, v.C. {J)

dons 172.318.97

{ Tha case 1s dlemissed for defeult and  non-nresecation.
'
fet. a copy of this order be sent to the aoplicant Tor g
inFormat ion.
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z (B.N. Shoundival ) (P. % . Kartha)
L Vigwe Chalrman(J)
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